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Whereas, the undersigned being theAuthorized Officer of the TATACapital
Housing Finance Limited., under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under section 13(12) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002, issued a demand notice dated
as below calling upon the Borrowers to repay the amount mentioned in the
noticewithin 60 days from the date of the said notice.
The borrower, having failed to repay the amount, notice is hereby given to
the borrower, in particular and the public, in general, that the undersigned
has taken Possession of the property described herein below in exercise of
powers conferred on him under section 13(4) of the saidAct read with rule 8
of the saidRules.
The borrower, in particular, and the public in general, are hereby cautioned
not to deal with the property and any dealings with the property will be
subject to the charge of theTATACapital HousingFinance Limited, for an
amount referred to below along with interest thereon and penal interest,
charges, costs etc. fromdate of demandnotice.
The borrower’s attention is invited to provisions of sub-section (8) of Section
13 of theAct, in respect of time available, to redeem the secured assets.

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Rule 8(1) of the Security Interest Enforcement Rules, 2002)

Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai – 400013.

CIN No. U67190MH2008PLC187552.
Contact No. (022) 61827414, (022) 61827375

TATA CAPITAL HOUSING FINANCE LTD.

Loan
Account
No.

9591946

Name of Obligor(s)/
Legal Heir(s)/Legal
Representative(s)

MR. VISHAL
PASTE

Amount & Date of
Demand
Notice

As on 08-01-2025 an
amount of Rs.1378230/-
(Rupees Thirteen Lakh
Seventy Eight Thousand

Two Hundred
Thirty Only) &
08-01-2025

Date of
Possession

26.03.2025

Description of Secured Assets/Immovable Properties : - Schedule – A

All that piece and parcel of the property bearing Flat No. 303 admeasuring

area 510 Sq. Ft.47.39 Sq. Mtrs. On Third Floor in the Building known as

“SakshiApartment” constructed on the land bearingGrampanchayat Milkat

No. 0229 situated at villageKondhaveDhavade,Tal. Haveli, Dist. Pune.

Sd/-
Authorised Officer

For Tata Capital Housing Finance Limited

Date: 28/03/2025
Place: Pune, Kolhapur

Sd/-
Authorised Officer

For Tata Capital Housing Finance Limited

TCHHL06
39000100
088944

MR. SURAJ
SURYAKANT
KUMBHAR MR.
SURYAKANT
SHANKAR
KUMBHAR

As on 09-01-2025 an
amount of Rs.19,80,791/-
(Rupees Nineteen Lakh

Eighty Thousand
Seven Hundred and
Ninety One Only) &

09-01-2025

27.02.2025

Description of Secured Assets/Immovable Properties : - Schedule – A
All that piece and parcel of land bearing Plot No. 26 having area
admeasuring 540.4 Sq. Mtr. as per CTS and area admeasuring 528.25 Sq.
Mtr. as per 7/12 out of which eastern side Plot area admeasuring 270.2 Sq.
Mtr. as per CTS and area admeasuring 264.12 Sq. Mtr. as per 7/12 extract
having CTS No. 7553, situated on Survey No. 386/1 New, 639 Old in
MascamhasColony, situated at VillageTalegaonDabhade, Tal. Maval, Dist.
Pune, and within the limits of Registration Dist. Pune and Sub-Registration
Maval and within the limits of Talegaon Dabhade Municipal Council, and
which is bounded as follows : On or towards East : CTS No. 7552, On or
towards West : Remaining part of Plot No. 26 and CTS No. 7553, On or
towardsSouth : CTSNo. 7554,Onor towardsNorth : Road.
Schedule –B AFlat bearingNo. 302 at theThird Floor, in the schemeknown
as “Crystal Nest” being constructed at the land more particularly described
in Schedule I, hereinabove written and the said Flat Salable area is
admeasuring 585 Sq. Ft. equivalent to 54.36 sq. Mtr. (carpet area is
admeasuring 390Sq. Ft.).

TCHHL02
82000100
320553 &
TCHIN028
20001003
21152

MR. ROHAN
GOVIND

CHANDWANI &
MRS. DAKSHA

ROHAN
CHANDWANI &
MR. GOVIND
FERUMAL

CHANDWANI

As on 07-01-2025 an
amount of Rs.7634369/-
(Rupees Seventy Six
Lakh Thirty Four
Thousand Three
Hundred Sixty
Nine Only) &
07-01-2025

24.03.2025

Description of Secured Assets/Immovable Properties : - Schedule – A

All that piece and parcel of the property bearing CTS No. 875 A/4B/2

admeasuring 77.7 Sq. Mtrs. Situated in C Ward, within the limits of

Municipal Corporation, Kolhapur.

The undersigned being the authorized officer of Altum Credo Home Finance Pvt

Ltd, (ACHFL), Under the Securitisation and Reconstruction of Financial Assets and

Enforcement of Security Interest Act, 2002 ("SARFAESI Act, 2002") and in exercise

of powers conferred under Section 13(12) read with Rule 3 of the Security Interest

(Enforcement) Rules, 2002 ("Enforcement Rules"). Demand Notice(s) issued by the

Authorized Officer of the company to the Borrower(s) / Co-Borrower(s) and Guarantor(s)

(collectively referred to as the "Borrowers") mention herein below to repay the amount

mentioned in the notice within 60 days from the date of receipt of the said notice. The

borrowers having failed to repay the amount, notice is hereby given to Borrowers and

the public in general that the under signed has taken symbolic / physical possession of

the property described herein below in supersize of powers conferred upon him under

Sub-section(4) of Section 13 of the said act read with Rule 8 of the Security Interest

Enforcement rules, 2002. The borrower’s attention is invited to prevision of sub-section

(8) of section 13 of the Act, in receipt of time available, to redeem the secured assets.

The borrowers in particular and the public in general are hereby caution not to deal with

the property and any dealings with the property will be subject to the charge of ACHFL

for an amount mention herein under with the interest thereon.

ALTUM CREDO HOME FINANCE PVT. LTD.
Regd. Office: Floor No. 7, Kalpataru Infinia, Wakdewadi,
Shivajinagar, Pune - 411005. MAHARASHTRA (INDIA).

APPENDIX IV - POSSESSION NOTICE (For Immovable Property)

Name of Borrower(s) / Co-Borrower(s)
& Guarantor(s) Loan A/c No.

Date of Demand Notice
& Amount (in Rs.)

Date of
Possession

1) Siddharam Bharat Tondikatti (Applicant)
2) Bharat Vithoba Tondikatti (Co-applicant)
3) Shantabai Bharat Tondikatti

(Co-applicant)

LAN : S163208000004

10-01-2025
Rs. 5,66,825/- (Rupees
Five Lakh Sixty Six

Thousand Eight Hundred
Twenty Five Only)
NPA: 29-12-2024

26-03-2025

Description of Secured Asset: Resedential Land Property Grampanchayat Milkat
No. 820 Takali, South Solapur Maharashtra - 413008 its area Admeasuring 800 sq.foot
situated at village Takali, Tal South Solapur, Dist Solapur, comes with in the local limits of
Grampanchayat of village Takali and comes with Jurisdiction of the office of the jurisdiction
of office of the sub registrar South Solapur On and Towards East: Road On and Towards
West: Dhonduba Kumbhar On and Towards South: Ravi Kondode On and Towards
North: Nagesh Bagale

1)Yallavva Shrishail Dudhabhate
(Applicant)

2) Shrishail Ramanna Dudhabhate
(Co-applicant)

LAN : S163202000058

10-01-2025
Rs. 5,60,076/- (Rupees

Five Lakh Sixty
Thousand Seventy Six

Only)
NPA: 29-12-2024

26-03-2025

Description of Secured Asset: Resedential land property grampanchayat Milkat No. 775
Takali, South Solapur Maharashtra - 413008 its area Admeasuring 900 sq.foot situated at
villageTakali,Tal South Solapur, Dist Solapur, comes with in the local limits of grampanchayat
of village takali and comes with jurisdiction of the office of the jurisdiction of office of the sub
registrar South Solapur On and Towards East: Road On and Towards West: Road On and
Towards South: Bhimashankar Chamgonde On and Towards North: Iranna Bhalekar

STATUTORY NOTICETO BORROWERS / CO-BORROWERS AND GUARANTORS
Borrower(s) / Co-Borrower(s) and Guarantor(s) are hereby put to caution that the

property may be sold at any time hereinafter by way of public auction/tenders and as

such this may also be treated as a notice under Rule 6, 8 & 9 of Security (interest)

Enforcement Rules, 2002.

SD/-

Date: 28.03.2025 Authorised Officer

Place: Solapur Altum Credo Home Finance Pvt. Ltd. (ACHFL)

Possession Notice (For Immovable property only)

Whereas he undersigned being the Authorised Oicer of the Bank of Baroda under
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest (Second) Act, 2002 and in exercise of powers conferred under Section 13(12)
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand
Notice dated 10.01.2025 calling upon the Borrower Mr. Tanaji Shankarrao Gadhave
Proprietor of M/s. Tanaji Shankarrao Gadhave and Mr. Dhananjay Shankarrao
Gadhave and Mrs. Sharada Shankarrao Gadhave (Mortgagors/Guarantors) to repay
the amount mentioned in the notice beingRs. 1,54,08,771.35 (Rupees One Crore Fity
Four Lakhs Eight housand Seven hundred Seventy One and paisa thirty ive only)
plus unapplied interest within 60 days from the date of receipt of the said notice.

heBorrowers having failed to repay the amount, notice is hereby given to theBorrower
and the public in general that the undersigned has taken symbolic possession of the
property described herein below in exercise of powers conferred on him/her under
Sub Section (4) of Section 13 of the said Act read with Rule 8 of the security interest
(Enforcement) rule on this 26th day of March 2025

heBorrower/Guarantors/Mortgagors in particular and the public in general is hereby
cautioned not to deal with the property and any dealing with the property will be
subject to the charge of Bank of Baroda for an amount of Rs. 1,54,08,771.35 (Rupees
One Crore Fity Four Lakhs Eighthousand Seven hundred Seventy One and paisa
thirty ive only) plus unapplied interest from 10.01.2025 at the contractual rate plus
cost, charges and expenses till date of payment.

Property situated at CTS No 911 at Dharampuri, Wai, and TalukaWai Dist: Satara, area
of property admeasuring about 405.5 sq. mtrs. and 352.84 Sq. mtrs constructed area
(Building), within the limits of Registration District Satara, Sub Registration District
Wai, District – Wai and bounded as under: -

Commercial Shop No. GF- 07, situated at CTS No 726 at Dharampuri, Wai, Taluka
Wai Dist: Satara, admeasuring about 10.83 sq. Mtrs. (116.57 Sq.ts) within the limits
of Registration District Satara, Sub Registration District Wai, District – Wai and
bounded as under:

East : CTS No.912 E, 912, 912A South : Road
West : CTS No. 910,910/1 North : Agri Landed Property owned byMr. Dagade

East : Shop No. GF-6 South : CTS 716/1A to 725
West : CTS No. 715 and Open Space North : CTS No. 727

Authorised Oicer
Bank of Broda

Date: 26.03.2025
Place: Wai

he borrower’s attention is invited to sub section 8 of the section 13 in respect of
time available to redeem the secured assets.

(Description of the Immovable Property)

(Description of the Immovable Property)

Wai Branch : 1171- Bramhanshahi, Near
Civil Hospital ,Wai , Dist Satara-412803

Email: WAI@bankobaroda.com

IYf¹ffÊ»f¹f A²feÃf¯f Ad·f¹fÔ°ff,
þ³f ÀUf. Ad·f. dU·ff¦f, UÈ°f ¶feIYf³fZSX

Email ID-sephedbkn@gmail.com Contact No. 0151-2226454

IiY¸ffÔIY 12285 dQ³ffÔIY: 21-3-2025
¶fû»fe ÀfÔVfû²f³f Àfc¨f³ff 3

BÀf IYf¹ffÊ»f¹f IYe ¶fû»fe Àfc¨f³ff ÀfÔ£¹ff 13/2024-25, þû dQ³ffÔIY 25.03.2025 IYû Qû´fWXSX 02.00 ¶fþZ °fIY Afg³f»ffBÊ³f
·fSXe þfIYSX dQ³ffÔIY 25.03.2025 IYû 04.00 ¶fþZ Afg³f»ffBÊ³f Jû»fe þf³fe WX`. ¸fZÔ d³f¸³ff³fbÀffSX ÀfÔVfû²f³f dIY¹ff þf°ff WX`:-

VfZ¿f ¶fû»fe EUÔ Vf°fZÊ ¹f±ffU°f SXWXZ¦feÜ

DIPR/C/4286/2025

IiY. Àf. d»fJf ¦f¹ff ÀfÔVfû²f³f (´fPÞXf þfUZÔ)

1 Scope of work

(The scope of

work under

this Contract

also includes

clauses as

under: Point

No. J)

Completion of Sub Order Work-

Not with standing the overall duration

of the contract, the contractor shall

ensure that any work assigned through

sub order is completed within a period

of 30 days from the date of issuance of

respective sub order. Failure to adhere

to this time line may result in penalties

as seemed fit by EIC.

Deleted

2 INSTRUCTIONS

TO BIDDERS

(ITB) Point

No. 22

The Contractor shall drill and

commission the tubewell in all

respect within 15 days after pin

pointing of proposed tubewell

irrespective of release of power

connection.

The Contractor shall drill

and commission the tubewell

in all respect within 15 days

after pin pointing of

proposed tubewell. Defect

Liabilty Period shall start

after successful

commissioning of Tubewell.

2 Dates Last Date of Bid Submission:

25.03.2025 upto 02.00 PM

Date of Opening of Bid

25.03.2025 at 04.00 PM

Last Date of Bid

Submission: 01.04.2025

upto 02.00 PM

Date of Opening of Bid:

01.04.2025 at 04.00 PM

WXÀ°ff/-
A²feÃf¯f Ad·f¹f³°ff

þ³f. ÀUfÀ±¹f Ad·f. dU·ff¦f
UÈ°f ¶feIYf³fZSX

Tender Enquiry no.: 1782/CS&HMMC/O&M/PC-2661 Dated: 26-03-2025

Chief Engineer/O&M (P&P Cell-I). GHTP, Lehra Mohabbat- 151111 Distt.

Bathinda invites E-tender for the Procurement of Chromium Carbide Wear

Resistant Plate for Chutes and Hoppers of Conveyor System. Quantity as per NIT.

For detailed NIT & tender Specification please refer to

https://eproc.punjab.gov.in from 26-03-2025 from 17:00 hrs. Onwards.

Note: Corrigendum and addendum, if any will be published online at

https://eproc.punjab.gov.in only.

PUNJAB STATE POWER CORPORATION LIMITED
Regd. office: PSEB Head Office, The Mall, Patiala-147001.

Corporate Identity Number:U40109PB2010SGC033813

Website: www.pspcl.in (Contact no. 96461-20640)

No. 43019/PB GHTP24/25

CENTRAL RESERVE POLICE FORCE

28 March 1994

Terrorists have often targeted
police check posts, morchas, and
camps. In one such attack, three
personnel of E Coy, 4th Bn, were
stationed at a morcha in Police
HQ, Batmaloo. At 1245 hrs, a
grenade was lobbed through a
loophole, exploding inside and
critically injuring the troops. Due
to the crowded surroundings,
retaliatory fire was not an option.

L/Nk Khushal Singh and Ct. (Bugler) Nand Ram were swiftly
evacuated to Army Hospital, Srinagar, where they succumbed
to their injuries, attaining martyrdom.

BORDER SECURITY FORCE

L/NK SATENDER KUMAR PANDEY

07.02.1966 – 28.03.1994

Bordermen Salute and proudly remember today their
brave comrade, who made supreme sacrifice while
fighting militants in Srinagar (J&K)

HC GYAN SINGH

24.01.1945 – 28.03.1994

Bordermen Salute and proudly remember today their
brave comrade, who made supreme sacrifice while
fighting militants in Kupwara (J&K)

Veer Balidani
CT/BUG

Nand Ram
4 Bn.

2-8-1962 To
28-3-1994

Veer Balidani
LNK/GD

Khushal Singh
4 Bn.

5-6-1960 To

28-3-1994

No. E-142110 Date: 14.03.2025

MESCOM invites tender for the following

Sd/-, Superintending Engineer (Ele) (Procurement)

The interested bidders may log on to

www.kppp.karnataka.gov.inon or after 28.03.2025.

MANGALORE ELECTRICITY SUPPLY COMPANY LIMITED
(A Government of Karnataka undertaking)

Ph: 0824-2885795 CIN: U40109 KA 2002 SGC 030425

ªÉÄ¸ÁÌA

MESCOM

Corporate Office, “MESCOM BHAVANA”, Bejai, Mangalore - 575 004

For Power Related Complaints & Assistance Call Toll Free Number 1912

MESCOM/

2024-25/SE0041

QuantityParticularsTenderNo

1No.

TENDER NOTIFICATION (THROUGH E-PROCUREMENT PORTAL ONLY)

Procurement of Delivery Van with

Mandatory spares to mount the

portable type of cable fault locator.

DIPR/ADM/KSMCA/1691/
24-25 dt: 27.03.2025

OFFICE OF THE PRINCIPAL, RNT MEDICAL COLLEGE &

CONTROLLER ASSOCIATED GROUP OF HOSPITALS,

UDAIPUR (RAJ.)
No. RNT/Pur-I/F.16/(e-Tendering Proc)/2024-25/1023 Dated: 21.03.2025

Notice Inviting Bid No. 27/2024-25 (e-Tender)

Bids for Medical Equipments are invited from interested bidders upto

Date:- 21.04.2025 Time: 10.30 AM. Other particulars of the bid may be visited

on the procurement (http://eproc.rajasthan.gov.in, http://sppp.raj.nic.in) of

the state.

UBN-MCU2425GLOB00294 Sd/-

(Dr. Vipin Mathur)

DIPR/C/4289/2025 PRINCIPAL& CONTROLLER

Pune


